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T a m il N adu’s  M o ve  reg a rd in g  H in di 
n u m era l on  D e lh i C a rs

9434. SHRI DHARAMVIR VASIS- 
HT: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to state:

(a) whether the State of Tamil Nadu 
had moved the Centre regarding Hindi 
numeral on Delhi cars; and

(b) if so, the rationale behind the 
move with reaction, if any, of Govern
ment?

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
CHAND RAM): (a) Yes, Sir.

(b) The Tamil Nadu Government’s 
apprehension is that the vehicles dis
playing registration numbers in Hindi 
would be difficult to be detected in 
non-Hindi speaking States when such 
vehicles are involved in accident, 
offences etc., and people belonging to 
other States whose mother tongue is 
not Hindi but who are living in or 
visiting Delhi would also find it diffi
cult to decipher the registartion marks 
in Hindi.

The vehicles under the present pro
vision of the Motor Vehicles Act, 1939 
are required to display the registration 
number in English letters only. 
The Motor Vehicles Act was amended 
in 1978 to provide for allotment of 
group of letters by the Central Govt, 
to the States, for being assigned on 
the motor Vehicles registered in the 
States. For this purpose, the Central 
Government is to issue a notification. 
The views of the State Government of 
Tamil Nadu will be kept in view 
while finalising the said notification. 
The question as to whether it can be 
provided in the notification that the 
number following the group of letters 
should be only in the International 
form of Indian Numerals or the Motor 
Vehicle Act, would need to be amen, 
dftd for the purpose will also be con- 
tUwed.

Appointment of ad-hoc Doctors

9435. SHRI C. N. VISVANATHAN: 
SHRI S. JAGANATHAN:
SHRI R. MOHANARANGAM: 
SHRI K. MAYATHEVAR: 
SHRI R. KOLANTHAIVELU:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state:

(a) the number of ad hoc doctors 
recruited in Central Health Services 
and Airport Health Offices during emer
gency;

(b) whether such recruitment was 
made by Committees after interview 
etc;

(c) if so, whether such doctors are 
being superseded because of their fai
lure to compete with new candidates 
through UPSC examination; and

(d) in the circumstances, whether 
Government propose to adopt other 
measures for regularising such persons 
with their wealth of experience, if 
necessary, by holding exclusive exami
nation for them?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): (a) ,The number of Medical
Officers recruited in Class-H scale of 
pay against posts in Central Health 
Services (of which Airport Health 
Office is als0 a participating unit) was 
187 between June 1975 upto 31st Jan
uary 1977.

(b) So far as offices under the con
trol of the D.G.H.S. and Delhi Admi- 
nistartion are concerned candidates 
were selected by selection committee* 
and posted to work in the offices under 
their control.

Some of the other participating offi
ces were permitted to make ad-hoc 
appointments themselves.

(c) Ad-hoc appointments are made 
against temporary or casual vacancies
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making it clear to the ad-hoc  ap-  (ir) m  *r* ti fit * *n%*
«f'CT %  ^ to 1<hrw*r $ ffffiwr
$nrmfW ̂htt fWr% <rcmtf ftarr tot 

w, it

pointec* that their services are purely 
temporary and that such appoint
ments will not confer upon them any 
right for regular appointment in the 
C.H.S. Such of the ad-hoc appointees 
who have not been able to equalify in 
the written examination or interviews 
held by the UPSC for regular appoint
ments have to be replaced ultimately 
by regular officers.

(d)  No.  Recvruitment to the posts 
of junior scale General Duty Medical 
Officers are made in accordance with 
the CHS rules by the UPSC ensuring 
certain minimum standards of profi
ciency.

Appoint of a Marine Engineer at 
Port Blair

9436.  SHRI L. L. KAPOOR: Will
the Minister  of  SHIPPING  AND 
TRANSPORT be pleased to state:

(a) whether Harbour Master at Port 
Blair has appointed one Marine Engi
neer without any sanctioned post and 
unauthorisedly, if so, when the post 
was sanctioned; and

(b) what steps are  being taken to 
stop such mal-praetices?

THE MINISTER OF  STATE  IN 
CHARGE OF THE MINISTRY  OF 
SHIPPING AND TRANSPORT (SHM 
CHAND RAM):  (a) an<f (b).  The
information is being collected and will 
be laid on thfe Table of the Lok Sabha.

«rtftm=F tw# imfmf $ wdffW n# iwff
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